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. IN THE 8ENTRAL · ADMINI~1i:'RA'f'lVE TRIB i>L, J,;IP JR .BEN::H, JAIPiJR. 

Date of Decision: 17.12.1993 • 

~A.BA VEE R PRASAD Ji'\ IN • • • AP?LICANT • 

v/s. 
'JNION OF IND IA & DRS • RESPONDENTS. 

~Q~.1:2= 

HON~BLE MR. GOPAL KRISHNA, MEMBER (J). 

For the Applicant . . . 
For the Respondents 

SHRI M.L. PAaEEK. 

Shri C.B. Sharma, 
Addl. Officer Incharge 6 

9epartmf ntal Represe nta.tive. 

Applicant Mahaveer Prasad Jain s/o Late Shri Gadmal Jain, 

who had worked as a Group-~ official at Sumerganj Mandi Post 

Office, District Bundi, h3s,.filed this application u/s 19 of t:'1· 

Administrative Tribunals Act, 1985, praying for his appointmEn ... 

to any Group-D post in the Department of Posts on compassionate . · . . ... 
grounds. .• 

2. The case of the applicant is that" his father Shri Gadmal · 

, Jain, who was hold inc; a Group-D post under the respondents,, · 'G.:i 

·~ expired on 23 .11.88 while in service leaving behind his widow1,~. 

'"'' '. ··.• • • ·tl..1' .. ) three sons and three daughters. The s1,1dden reduction in .income· 

from Rs .2 000/- p .m ., which the father of the applicant 'J.Sed· to 

draw, to Rs.900/- p.m., which the widON is. now getting by way. of 
', . 

pension and dearness relief thereon,· has put t;.he family in 

indigent circumstances. Applicant's three sisters h<...>ve been 

married. The eldest brother of the applicant cou.ld not acquire_.;"· . 
.. 

much education to. render himself eligible fo'r any job. His 

younger brother Ashok Kumar Jain had previously ap;.>lied for 

appointment on compassiono.te· basis b-.it his req.lest was tu~down 

by the Chief Postmaster General, Rajasthan Circl~, Jaip:1r vide. 

Annex .lrE:: A-6 dated 23 .3 .90. It is contended by the applicant 

QKM~.Jf that his brothers ·are jobless and vithoclt any land and that there 
\ 
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is no. other bread winner for the family, which is facing great 

hardship.in these days of soari~g prices of cons.uner goods. 

3 • The application hus been opposed by th,e respondents. 

Their ·contention is that the applic&nt's case for appointment 

on compassion~te basis has been duly and properly .considered by 

t~e Circle Selection committee but the same was rejected on the 

ground that the triree brothers are already doing jobs. It is 

pleaded that all the three sisters of the applicant have already 

been married and the applicant himsElf got married after tre 

death of his father and if the family had been in indigent 

circumstances and in great distress, the question of marriage 

of the applicant would not have arisen dt all as it required 

considerable expendit:J.re. It is stated that the family left 

by the deceased Govt. servant had been able to manage its 

affairs witho·.J.t any difficulty after his death and as such no 

case for grant of the relief claimed by the applicant is made 

out. 

4. · I have heard the learned counsel for the applicant and 

the departme:ntal representati ...e on behalf of the respondents. 

I have gone through the records carefully. 

5. The question which ·requires cons ide rat ion relates to' the 

gr.ant of compassionate appointment to the applicant .. The father 

of the applicant was a Group-D employee in the Department Of 

Posts. He was unquestionably a low paid em,Ployee. He had· 

~ ' I 

expired while in service leaving behind his wida.,r, three,· ~.ohs 

and· three daughters. The brothers of t'lr? applicant are 

unquestionably not in any Govt. service. It is tr.:e that the 

widow of the deceased Government servant is drawing pension. 

She had received certain dues also af~er the death of her 

husband. It is urged on behalf of· the respondents that the 

family· cc.nnot be said to be indigent as the widow of the 

deceased employee had received the dues and she also receives 

CfKY\otf..LI family pens ion. The fact that the widow and her sons had 
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,-,,_~~.\\~ some"how managed to live for some t {me aft~r .the .death of Shri 
. ~ . ' '} ,,. 
' .·~ . 

Gadmal Jain is no ground for denying the claim for grant of 

compassionate appointment as a Groclp-D employee. The amount 

of pension, which the widow of the deceased Government servant 

is receiving, is quite meagre. Taking into consideration the 

spiral rise in the prices of consumer goods and the fact tha't 

the ·applicant is already married and he has his wife also to 

sup'.)ort, I feel that the present case is a deservin_g one. 

6. In the conspect~s of the facts stated above, the applica 

tion is allowed with a direction to the respondents. t;J consider 

afresh the case of the applicant Y,;,ahaveer Prasad Jain for 

compassionate appointment after carefully verifying the relevan 

facts, as expeditiously as it is possible. There shall be no 

order as to costs • 

c,iov; t./'R 
( GOPAL KRISHNA ) 

MEMBER (J) 
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